FORM G
INVITATION FOR EXPRESSION OF INTEREST FOR

‘Vetshield International Private Limited’
OPERATING IN TRADING OF STEEL AND CABLE PRODUCTS, MAHARASHTRA

(Under sub-regulation (1) of Regulation 36A of the Insolvency and Bankruptcy Board of
India (Insolvency Resolution Process for Corporate Persons) Regulations, 2016)

RELEVANT PARTICULARS

Name of the corporate debtor along with
PAN & CIN / LLP No.

Vetshield International Private Limited
PAN: AAECV6076E
CIN: U51101MH2013PTC249023

2. | Address of the registered office Flat No 17, 4th Floor, A Wing, Jeevan Suddha CHS,

(as per MCA records) Plot No. 19, C. D. Barfiwala Road Andheri West,
Mumbai, Maharashtra, India, 400058.

3. |URL of website NA

4. |Details of place where majority of fixed| As per the information available there are no Fixed
assets are located Assets of the Corporate Debtor.

5. |Installed capacity of main products /| NA
services

6. |Quantity and value of main products /| Nil
services sold in last financial year

7. |Number of employees / workmen Nil as per the information available.

8. |Further details including last available| The details as available can be sought by sending
financial statements (with schedules) of| an email on vetshield.ibc@gmail.com and / or
two years, lists of creditors are available at| Virtual Data Room in accordance with the
URL: provisions of the Code and Regulations made

thereunder.

9. | Eligibility for resolution applicants under| The detailed invitation for expression of interest
section 25(2)(h) of the Code is available at| which shall include the eligibility for resolution
URL: applicants under Sec 25(2)(h) of the Code can be

sought by sending an email on
vetshield.ibc@gmail.com

10. |Last date for receipt of expression of | September 10, 2025
interest

11. |Date of issue of provisional list of| September 12, 2025
prospective resolution applicants

12. |Last date for submission of objections to| September 17, 2025
provisional list

13. |Date of issue of final list of prospective| September 19, 2025
resolution applicants

14. | Date of issue of information memorandum, | September 22, 2025
evaluation matrix and request for resolution
plans to prospective resolution applicants.

15. | Last date for submission of resolution plans| October 22, 2025

16. |Process email id to submit EOI vetshield.ibc@gmail.com



mailto:vetshield.ibc@gmail.com
mailto:vetshield.ibc@gmail.com
mailto:vetshield.ibc@gmail.com

17. |Details of the corporate debtor's| Details not available.
registration status as MSME.

Important Notes:

1. This Form G is being published pursuant to the First Form G published on April 04, 2025, and with
consent of the COC. Existing applicants, if any, pursuant to the previous Form G are not required
to submit Fresh EOI.

Kshitiz Gupta

Resolution Professional of Vetshield International Private Limited
Registration Number: IBBI/IPA-002/IP-N00721/2018-2019/12140

AFA Valid Till: December 31, 2025

Address & email id registered with IBBI:
F-52, First Floor, Centrium Mall, Lokhandwala Township Akurli Road,
Kandivali East, Mumbai - 400101

Email Address- kshitiz.ca@gmail.com

Process specific email id for correspondence: vetshield.ibc@gmail.com

Date: August 25, 2025
Place: Mumbai
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[Sujarat State Petronet Limited

Corporate Identity Number; L40200G.J19985GC035188
Regd Office; GSPC Bhavan, Sector - 11, Gandhinagar - 382 010 Tel; +91-79-23268500/700

Fax: +91-79-23268506 Website: www.gspegroup.com, Email: investors.aspliospe.in

NOTICE TO THE SHAREHOLDERS FOR THE 27™ (TWENTY SEVENTH) ANNUAL GENERAL MEETING
TO BE HELD THROUGH VIDEO CONFERENCING (VC) / OTHER AUDIO VISUAL MEANS (OAVM),

E-MAIL ID/MOBILE NO./BANK MANDATE UPDATION AND TDS ON DIVIDEND INCOME

1. 27" Annual General Meeting of the Company through VCIOAVM:

NOTICE is hereby given that the 27" (Twenty Seventh) Annual General Meeting ("AGM") of the Shareholders of Gugarat
State Petronet Limited {“the Company”) will be held on Tuesday, the 23" September, 2025 at 3:00 P.M. (I5T) through Video
Conference ("VC") / Other Audio Visual Means ("0AYM™) facility in compliance with all the applicable provisions of the
Companies Act, 2013 and the Rules made there under and the SEBI {Listing Obligations and Disclosure Requirements)
2015, read with General Circular No. 14/2020 dated 8" Aprid, 2020, General Circular No, 1772020 dated 13" April, 2020,
General Circulars No. 2002020 dated 5 May, 2020, General Circular No, 02/2021 dated 13" January, 2021, General
Circular No. 202022 dated 5" May, 2022, General Circular Mo. 1002022 dated 28" December, 2022, General Circular Mo
0272023 dated September 25, 2023 and General Gircular No. 082024 dated 19" Seplember, 2024 issued by Minisiry of
Corporate Affairs (“MCA Circulars”) and SEBI Circular No, SEBI/HO/CFD/CMD1/CIR/PI202079 dated 127 May, 2020,
SEBI Circular No. SEBI{HO/CFD/CMD2/CIRIP/2021/11 daled 15" January, 2021, SEBI Circular No.
SEBIHO/CFDICMDZICIR/PI2022/62 dated 13" May, 2022, SEBI Circular No. SEBIHOICFD/PoD-2/PICIR/Z023/4 dated
5" January, 2023, SEBI/HO/CFD/CFD-PoD-2/PICIR/2023/167 dated 7" October, 2023 and SEBI Cirular Mo,
SEBIHOVCFDICFD-PoD-2/IPICIRI2024/133 dated 3" Ociober, 2024 issued by Securities and Exchange Board of India
[*SEBI Circulars’), lofransact the business that will be setforth in the Natice convening the AGM.

The Members can join and participate in the Meeting through VCIOAVM facility only. The instructions for joining the 27° AGM
and the manner of participation in the remote electronic voting or casting through the e-voting system during the 27 AGM
will b provided in the Nofice of the 277 AGM. Members participating in the AGM through VCIOAVYM shall be counted for the
purpose of reckoning the quorum under Section 103 of the Companies Act, 2013,

2. Dispatch of Notice of AGM and Annual Report for the Financial Year 2024 - 25 through Electronic mode only:

The MNatice of the 27" Annual General Meeting and the Annual Report for the FY 2024 - 25 including the Financial
Statemants for the Financial Year ended 317 March, 2025 will be sent to all Members of the Company whose E-mail
addresses are registered with the Company's R&TA/Depository Participants, in accordance with the MCA Circulars and
SEBI Circulars. The Notice of the 27" AGM and the Annua! Report will also be available on the website of the Company L.e.
www.gspegroup.com and the website of the Stock Exchanges where the Equity Shares of the Company are listed, e
BSE Limited {at www.bseindia.com) and MNatonal Stock Exchange of India Limited {at www.nseindia.com| and on the
website of Ceniral Depository Services (India) Limited (COSL) (at www.evolingindia.com).

3. Registration/updation of E-mail IDs/Mobile No. and Electronic Bank Mandates:

Manner of registering/updating E-mail IDs/Mabile No.:

* For Shareholders holding Shares in Physical mode: Tha Membars holding Shares in Physical Form who have
nol registered their E-mail addresses/Mebile No. with the Company can get the same registered by sending Form
ISR - 1 to KFin Technologies Limited ("KFintech®), The said Form ISR - 1 15 available on website of the Company
ViZ, WWW.QSPCOroup. com.

 For Shareholders holding Shares in Demat mode: The Members holding Shares in Demal Form are requested o
update their E-mail address for abtaining all the communications and Maobile Mo, for ablaining login credentzals with their
Depository Participant.

Manner of registering/updating Bank Mandates:

« ForShareholders holding Shares in Physical mede: The Members who have not updated their mandale for receiving
the Dividends directly in their Bank accounis through Electronic Clearing Service or any other means {"Electronic Bank
Mandate), can register their Electronic Bank Mandate to receive Dividends directly info their Bank account
glactronically, by sending Bank Account detais inchuding Bank name and branch, Bank account number, IFSC code in
Form ISR - 1 toKFintech. The said Form ISR -1 is available on website of the Company viz, www.gspegroup,.com,

* For Shareholders holding Shares in Demat mode: The Members holding Shares in Demat Form are requested fo
update their Electronic Bank Mandate with their Diepository Participant.

4. Manner of Voting on Resclutions placed before the AGM:

The Company is providing Remote E-voting Facility ("Remote E-voting™) to its Shareholders to cast their votes on all
resolutions set out in the Notice of the AGM. Additionally, the Company ks providing the facility of vating through E-voting
gysiem during the AGM ("E-voting”). The manner of Remote E-voting / E-voting for Sharehodders holding Shares in
demalenialized mode, physical mede and for Shareholders who have not registered their E-mail addresses will be provided
in detal in the Notice of the AGM. Tha detalls will also be made avallable on the Company's webs:le www.gaspegroup.com
and on the wabsite of Central Depesitory Services (India) Limited (CDSL) {at www,evotingindia.com).

5. Dividend, its Record Date, Manner of payment of Dividend, if declared at the AGM and Tax on Dividend Income:

Dividend and its Record Date:

The Shareholders may note that the Board of Direclors, atils Meeling held on 227 May, 2025, has recommended Dhadend
of 25,00 per Share of T10{- each (i.e. @ 50%:) for the Financial Year ended 31" March, 2025, subject o the approval of the
Shareholders at the ansuing AGM.

The Company has fixed Wednesday, 107 September, 2025 as “Record Date” for determining entiiemnent of Dividend of
25.00 (i.e. 50%) per Shara for the Financial Year ended on 31" March, 2025.

Manner of Payment of Dividend, if declared at the AGM.

The Dividend, if appraved by the Shareholders at the 27" AGM, will be paid through electronic mode to the Shareholders
who have updated their bank detadls, Dividend warrants/demand drafts will be dispatched to the registered address of the
Shareholders who have nol updated their bank detalls.

To avoed delay in receiving Dividend and to receve the Dividend directly into their bank account on the payout date,
Shareholders are requesied to update their Bank details by following the procedure selout at para 3 above.

Tax on Dividend Incoma:

Pursuant to the requirement of the Income Tax Act, 19671, ("tha Act™) the company will be required to withhald taxes at the
prescribed rates on the Dividend paid to its Shareholders. The Shareholders are requested fo update their PAN with
Compamy's Registrar and Transfer Aganl [R&TAT, KFin Technologies Limited {"WFintech®), (in case of Sharas held in
phyaical mode) and with the Depository Participant {in case of Shares held in Demat moda), if nof already updatad.

Various categories of Sharaholders who wish o avail the benefit of exemption(s) from TDS available 1o them
urrder relevant provisions of the Income Tax Act. need to submit requisite documents/declaration(s} on the upload canter
of our RATA "KFintech” at https:firis.kfintech.com/form15 or E-mail 1o einward.risi@kfintech.com on or before
12" September, 2025.

Details of Category wise applicability of TDS & document requirement for claiming exemption/Lower TDS along with web-link/E-

miall has been sent through a separate E-mall communication on 8° July, 2025 1o the Shareholders as per the E-mall IDs
registerad with the R&TADepository Participant. The same will also be provided as a part of Notice convening 27 AGM. The

said documents/Forms are also available for download atour website viz hitps:/igspegroup.comigsplitds-dividend.

|t may please be noted that documents/dectarations received after 12 September, 2025 and incomplete or incosrect in any
manner shall not be considered and shall not be eligible for avalling benafits of nonllower deduction of Tax.
The above information is being issued for the information and benefit of all the Members of the Company and is in
compliance with the MCA Circular/s and the SEBI Circulans.

For Gujarat State Petronet Limited

Sd/-
Date: 26™ August, 2025 Rajeshwari Sharma
Place: Gandhinagar Company Secretary

THINKING HATS ENTERTAINMENT SOLUTIONS LIMITED

CIN: L92490MHZ0T13PLCI52652
Regd Off: KUZ30, Kuber artk, New Link Road, Prem Co-operathe Society,
fmdheri West, Mumbal City- 400053
Website: wewithesin Emadl id: info@thes.in Tel, +57 9810034264
I NOTICE TO THE MEMBERS I
OF 12th ANNUAL GENERAL MEETING

Modice is hereby gven that the 12th Annual Ganeral Meating (AGM) of the Company will

ke held on Wednesday, Seplember 17, 2025 at 3.00 P.M, through Video

Conferencing (VC) / Other Audio Video Means (DAVM) 10 ransact 1he businesses

as sat forth in the Noboe of AGM dated August 21, 2025

Electronic dispatch of the Annual Report. 2025, along with the AGM Motice have been
complated on August 25, 2025, The Notice of AGM (s also avallable on the websaite of
the Mational Steck Exchangs of Indss Lirdled al (wwwonseindia, com), Motice s further
given that the Company s praviding etectronis woling facility 1o the members o exercisa
their votes on alf the resolutions sat forth in the Motice of AGM. The company has
engaged MSOL for providing e-voting facility, The notice of the 121h AGM together with
the Amnual Audited Financlal Staternents, Reports of the Audilgrs and Board of

Direciors for the inancial yvear ended March 31, 2025 (logether referred as Annual

Raport) Is senl only by amaidl 1o all those Membars whose amail addresses ara

registered with the Company or Depository Paricipants (DP), as the case may be.

Howeaver, Members inclisding Members who have not registerad their E-mail addresses

with the Company/DP can downdoad the AGM Noteee and Annual Regort from the

Gompany's websie i www thes.in and may also be available on he website of he

Mational Siock Exchange of India Limited al (www.nseindia.com).

The Members whose E-mail address i not registered with the Company/DF. are

requibred toowrite us &l escoid@thes. in for registration of E-mail address and to réceme

AGM Notice, Annual Repaort and e-voling user 1D and password by E-mail, For delailed

procadura for ragistering the E-mail address and for recsipl of e-voting wser ID and

password and the manner of voting remotaly or e-vofing dunmg the AGM, the Mambers
are requasted 1o refer fhe AGM Notice available on the aforesaid wehsites,

The MemEsers ane requesied WO rler the AGM nolice, or Instructions o attendsng fhe

AGM through VE MDANM. The detadls of remode a-voding are given below

(i) The remots e-voling will commencs on Sunday, September 14, 2025 from 9.00
a.m. and ends on Tuesday, September 16, 2025 till 5.00 p.m. The e-voting
rrcduile shall ba disabbed for voling thereallss and no e shall be alldwsd 1O vals
elactranically after, September 16, 2025 (5:00 p.m.)

{Hy  The voting rights of Members shall be in proportion fo thelr share of the paid-up
share capital of the Company 85 onthe cul-off date Le. Seplember 10, 2025.

i) Modice of AGM has been sent 1o all the members whose names appaarad in [ha
Ragister of Mambers/Bansficial Cwners a5 on August 15, 2025. Any person who
anguires equity shares of the Company and becomes 8 Member after August 15,
2025, and holding shares as on the cut-off date | e September 10, 2025,
may obiain the Login 1D and Password by sending a request-al
investon@masserv.com, orcall af Tel, #3111 4132 0335

W) Once a vole 5 cast by the Member, ke shall not be sllowsd o change it
aubmequenthy

ivl The facdiby of casting vole through e-wating will be made avaidable al the AGM and
the eligible membsrs atfending tha AGM shall b able o cast thair vote at AGM via
e-valing

Vi) The Members who cast ir vole by remole e=vabing may also attend e AM bul
shall ol b antilied 1o cast theirvole again

In case of any quer=s pertaining to e-woting, members may rafer to the Fraguantly

Agked Chuestions (FACHs) and e-volimg wser manual for members svailabda &l the

downloads section of www.evoting.nsdl.com or call on toll free no.: 1800 1020 890

and 1800 22 42 30 0 sond a reques! 1o al evoting@nsdl.co.in

By Oirder af the Baard of Directars

For Thinking Hats Entertainment Solutions Limited
=4/

Rajash Bhardwaj

Managing Director

DIN: G25300032

Place: Mumbai
Dated; 25.08.2025
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NEUECO PACKSOLUTIONS PRIVATE LIMITED

CIN: L2101 4TNZE0DTPTCOEIBTT
REGD OFFICE: Piat No.G-16, 3rd Cross Road, SIPCOT Industrial Fark,
Wallam Vadagal, Echoor Post, Thenan (Via), Palnaur Village,
Sriperumbuedur Taluk, Kanchipuram District, Tamilnadu -531 §04,

NOTICE

MOTICE is hereby given that the Company has been informed by is Sharehosder
W5 VALUESERY TRADING INDIA PRIVATE LIMITED that it has irreidevably lost its
Share Cerificate, the details af which are a5 givan below;

Name of the Certificate| Distinctive | FOLIONo.of Face Value of

Shareholder Number |MNos. No |Sacur|t|&s Securities Held
Mis Valueserv Trading| 10 From 560001 | 45 11,00,000 |Equity share
India Private Limited to E60000 Equity Shares | of Rs.10{- each

The Sharsholder, M's VALUESERV TRADING INDIA PRIVMATE LIMITED, have
requested the Company forissue of & duplicate Share Cerificate in Beuof and in
canceltation of the above mentioned Share Cerlificate lost and they have execuled
I necessany decumenis requirad for this purposs.
MOTICE is hersby further given that any ndividual or entilty Raving any mtarest in
above mamed instrument of Share Certificate may inlimate the Company at ifs
Registered Office addrass as furnished abowve along with the proof subsiantiating
their claim within 15 (fifteen) days from the date of publication of this
advertisemant,
NOTICE is heraby lurthér given thal, the Company shall be proceading 1o iSswa a
Duplicate Share Cerificate to the Sharsholder Mia M's VALUESERY TRADING
INDIA PRIVATE LIMITED with the approval of its Board of Dirgctors on or after the
said period of 15 (fiftean ) danys from tha date of publicaton of thes adverksamant.
By Order of the Board
FOR NEUECO PACKSOLUTIONS PRIVATE LIMITED

R BALASUBRAMAMNIAN
MANAGING DIRECTOR
DIN: 02131887

Chennal
Dated: 31% July 2025

TCFC Finance Limited
CIM: LAGS0DOMHII90PLCOSTI2]

ADD:50/502 AAHEJA CHAMBERE, FREE PAESS JOURMAL MARG,
MNARIMAN POINT, MUBMBAR 400021

Tal: (22-351 300430044 (945:EMAIL: comparyeecrelang i tellinance com

FORM G
INVITATION FOR EXPRESSION OF INTEREST FOR
‘Vetshield International Private Limited’
OPERATING IN TRADING OF STEEL AND CABLE PRODUCTS, MAHARASHTRA
(Under sub-regulation (1) of Regulation 36A of the Insolvency and Bankruptcy Board
of India (Insolvency Resolution Process for Corporate Persons) Regulations, 2016)

RELEVANT PARTICULARS

Vetshield International Private Limited
1 Name of the corporate debtor along PAN: AAECV6076E

with PAN CIN/ LLP No. CIN: U51101MH2013PTC249023

Flat No. 17, 4™ Floor, A Wing, Jeevan Suddha
CHS, Plot No. 19, C. D. Barfiwala Road Andheri
West, Mumbai, Maharashtra, India - 400058.

3. | URL of website NA
Details of place where majority of | As per the information available there are no

Address of the registered office
2. | (as per MCA records)

4 fixed assets are located Fixed Assets of the Corporate Debtor.
5 Installed capacity of main products NA

" |/ services
6 Quantity and value of main products Nil

/ services sold in last financial year
7. | Number of employees / workmen Nil as per the information available.

Further ~ details including last] The details as available can be sought by sending
available financial statements (with | an email on vetshield.ibc@gmail.com and / or Virtual
schedules) of two years, lists of | Data Room in accordance with the provisions of the
creditors are available at URL: Code and Regulations made thereunder.

The detailed invitation for expression of interest which
shall include the eligibility for resolution applicants
under Sec 25(2)(h) of the Code can be sought by
sending an email on vetshield.ibc@gmail.com

September 10, 2025

Eligibility for resolution applicants
9. [ under section 25(2)(h) of the Code is
available at URL:

Last date fo rreceipt of expression
of interest

Date of issue of provisional list of
prospective resolution applicants

10.

11. September 12, 2025

NOTICE

Motice is hereby given that the following Equity Shares of ULTRATECH CEMENT LTD, 120
nos bearing Folio No.04702654 standing in the name of first holder PADMA MAHADEVAN
and second holder MAHADEVAN GANAPATHY has been lost

Falio No.
04702654

Distinctive Hos

31193163 - 31193282

Certificate No Humber of Shares

32478 1H

I the undersigned have appliad to the Company te issue duplicate share Certificate of the
said shares. Any person who has any daim should write to the Registrars KFIN Technologies
Ltd, Sefenium Tower-B, Plot No.31 & 32, Gachibowli, Finandial District, Hyderabad, 500032,
within one month from this date else the company will proceed to issue duplicate
Certificate(s),
Mumsbai
26.08.2025

PADMA MAHADEYAM

IB INFOTECH ENTERPRISES LIMITED
Reg. Off.: 428, Kailash Plaza, Vallabh Baug Lane, Ghatkopar (E), Mumbai 400 075.
Telephone No. (022) 6670 9800 Email ID: iielimited@yahoo.in

Website: www.ibinfotech.net.in CIN: L30006MH1987PLC045529
NOTICE OF THE ADJOURNED ANNUAL GENERAL MEETING

NOTICE is hereby given that the Adjourned Annual General Meeting (in continuation of the

38th Annual General Meeting) of the Members of IB Infotech Enterprises Limited will be held

on Monday, the 01st September, 2025 at 11.00 a.m. IST through Video Conferencing ("VC")/

OtherAudio-Visual Means ("OAVM") to transact the business as mentioned in the notice of

38th Annual General Meeting dated 25th July, 2025 more particularly includes the following:

Ordinary Business:

1. Toreceive, consider, approve and adopt the audited Statement of Profitand Loss for the
financial year ended March 31, 2025 and the Balance Sheet as at that date together
with the Reports of the Board of Directors and the Auditors thereon.

2. Todeclare payment of Final Dividend on Equity Shares for the financial year 2024-25.

3. To appoint a Director in place of Mr. Rajkumar Singh (DIN: 00174963), who retires by
rotation and being eligible, offers himself for re-appointment.

Special Business:

4. Appointment of Mrs. Rita Singh as Whole Time Director.

Notes:-

The login method to attend virtual meeting by the eligible shareholders and to vote at the

Adjourned Annual General Meeting shall remain same as per the notice of 38th Annual

General Meeting dated 25th July 2025.

The remote e-voting facility given to the shareholders is already closed as scheduled for

the 38th Annual General Meeting. However, the voting at the Adjourned Annual General

Meeting shall be made available to the shareholders present at the meeting and who have

not casted their votes through remote e-voting.

For IB Infotech Enterprises Limited

\ Sd/-
Place: Mumbai Jasmine Parekh
Date: 25th August, 2025 Director

NOTICE OF 34" ANNUAL GENERAL MEETING
Dhear Mamiess,

1.. Notica is hereby given thal the Thirly Fouwdh Annual General Maeling of the Company (347
AGM) will be convened on Freday, 28" Bepiember, 2025 al 7900 a.m. throwgh Video
Confarencing ("WC') Oiher Audic-Viswal Meaans ["OAYM') Facility as per tha provisions of the
Companias Act, 2013 and rules framed thereunder and the SEB| (Lisling Cbligations and
Disclosura Reguiremanis] Regulations. 2015 raad with General Cireulars dated Aprid 8, 20240,
April 13, 2020, May 5. 2020, December28, 2022 September 25, 2023 and subssguanl
circulars issued in this regard, the latast baing Seplamber 15, 2024 {collectivaly referred to as
"WMCA Circulars”), and SEBI Circular dated May 12 2020, January 15, 2021, May 13, 2022,
January 5, 2023, Oehober 7, 2023 and Dcbobier 4, 2024 respectively msused by Securibas and
Exchange Board of India (colectively referrad 1o as "SEBI Circudars”)

2, Availability of electronic copies of Nofice of AGM: -

The electronic copias of the Nolice of the 347 AGM and the Annual Report Tor the financial year
2024-2025 wil be sent by emailso 28 those Members, whose mall addresses are registared with
the Company/Regisirar znd Share Transfer Agent ("RTA") of the Company, MUFG Intime India
Private Limigad (farmearty known as Lk Inlirme India Private Limifed} / Malicnal Sacuries Depecitang
Limited {"NSDL") ¢r Cendral Deposilory Senvices {inda) Limited {"COSL") (NSDL ang CDSL
collectively redermred fo s 'Depocdories’), In accondance with the afaresaid MCA Circulars and
SEBI Circulars, physical copies of Annugt Repor will be sant to those shareholders whn requeast
tor the same. The Nogice of the 34" AGM and tha Arinual Repoet will alsp be gvailable oo fhe

3. Manner fo attend and vobe at the AGM being held through VCIOAVM: -

Mamibar will be provided with a facility [ attand the AGM trough VEOAYR Through the NSDL
-ifoting syalem. Mambers may access by e steps mentianed In the AGM Notice for Accoss
to NSOL e-Yollng system, After successhul login, you can zae bink of “VEAOAVK link® pfaced
under “Jodn General Meellng® meau againsl company nama, You ane requaested 10 dick on
YCIOAVM link placed under Join General Moeling menu against Company name, The link for
VCAOANM will De avadable in ShareholkdarMembar kgin whare the EVEN of Company will be
dizplayed. Please note That the members who do not have the User 1D and Password for
£-\oting or hawe tofgotien the User ID-and Password may retrieve the same by foliowing the
remote e-Ygting Instructons that will be provided in 1he nofice.
Manner of reglsiering /updating email addresses/Bank Account:

Sharehcldars hakding the sharas in demat mods and have nat updabad their KYC delels are
repuesiad o ragistar thair amail and cthes KYC details wth edr dapasilones theough deposibony
parficipants.

b} Shareholders holding sheres in physical moge and have not updated e KYG details ars
raguested ta submit duly filled in Form E5R-1 62 wodate thelr email, bank accownt and othar BYC
Details with Company's RTA, MUFG Infime Indiz Privaie Limiled &1 mlhelpdesk @in mpms. mufg com
or by visiting the websita hitps-Yin.mgms.mufgicom' or by post to G-104, 247 Park, LES Marg,
Vikkmali West. Mumbai 400083
This will gnable b Sharehpiders 1o receive the esectranic copies of 1ha Annial Repon 2024-25,
katice, insfruchions for remole e-voting, instruction of parfiepatan in fhe AGM thmugh VO and
receive the eleciranic credit of divided into their bank gocount

4. Manner o cast vole through remote e-voling or theough the e-woting system during the
meeting, lor the members who have nol registered thelr emall addresses with the
COMpaANY:

o [In case Shares ara held inophysical mada, by providing Fobo Mo, Mama of sharaholdar,
searmed copy of 1he share cerificate (fronl ard back), PAN {2ell- aftested scamned copy of PAN
card], AADHAR {zalf- allesled scannad copy of Aadhar Card)} via email b cur BTA al
ml.helpdesk @in.mpms, mufg.com - and to investorseyicas B icklingnca.com

* In case shares gra held in demat mode, please povida DPID-CLD [16 digit DRID + CLID

or 146 digit benaliciang 1D}, Mamea, client master or copy af Consoldated Account satement, FAN

{zall-afestod zocamed copy af PAN card), AADHAR {zek- aflested scanned copy of Aadhar Card)

io RTA ai mbhelpdesk@ in mpms.mulg.com and invaslorsavicas @ iclchnance.com

Members ere requasied lo reed the deigiled instructions that will be specified i the

AGM Motice far ablaining their E-Voling fagin credentisls.

=1

By order af the Baard

For TCFC Finance Limited

Sdi-

Place: Mumbal Zinal Shah

Date: 25-08-2025

Company Secratary

Form INC-26
Public Natice
[Pursuant to Rule 30 of the Companies (Incorporation) Rules, 2014]
BEFORE THE REGIONAL DIRECTOR, WESTERN REGION,
MUMBAI, MAHARASHTRA
In the matter of sub-section (4) of Section 13 of Companies Act,
2013 and Clause (a) of sub-rule (5) of Rule 30 of the Companies
(Incorporation) Rules, 2014
AND
In the matter of PRECISION TECHNOSERVICES PRIVATE LIMITED
(CIN: UT2900MH2012PTC238758), having its registerad office
situated at B-10, REGENCY TOWER CHS, NEAR HOLY CROSS
CONVENT SCHOOL, KARNIK ROAD, KALYAN, MAHARASHTRA,
INDIA-421301,
.«..the Petitioner
NOTICE is hereby given 1o the General Public that the Company

proposes to make application to the Cenfral Govermment under Section
12 and Section 13 of the Companies Act, 2013, seeking confirmation of
change in Fegistered office and alteration of Memorandum of
Assoclation of the Company in terms of the spacial resolution passead al
the Exira Ordinary General Meeting held on July, 24th 2025 o enable
the Campany to change its Registered Offica fram tha State of
Maharazhira to the State of Telangana.

Any parson whose interast i5 likely to be affected by the proposead
change of the Registered Office of the Company may deliver eitheron the
MCA-21 portal (www.mca.govin) by filing investor Compliant Form or
cause to be delivered or send by registered post of his'her objections
supported by an affidavit stating the nature of his'her interest and grounds
of opposition tothe Regional Director at the address 100, Everast Building,
ath Floor, Netaji Subhash Chandra Bose Rd, Marine Drive, Mumbai-
400002, Maharashtra within Fourteen days from the date of publication of
thiz notice with a copy to tha applicant Company at its Registered Office
address as mentioned below:

Regd. B-10, REGENCY TOWER CHS, NEAR HOLY CROSS
CONVENT SCHOOL, KARNIK ROAD, KALYAN, MAHARASHTRA,
INDIA-421301.

For and on behalf of

PRECISION TECHNOSERVICES PRIVATE LIMITED,
Sd/-

ABHISHEK DILIP SONTAKKE
(Director)

DIM: 09571988

Date: 26/08/2025
Place: Kalyan (Mumbai)

Last date for submission of
objections to provisional list

Date of issue of final list of prospective
resolution applicants

12. September 17,2025

13. September 19, 2025

Date of issue of information
memorandum, evaluation matrix
and request for resolution plans to
prospective resolution applicants.

Last date for
resolution plans

16. | Process email id to submit EOI

Details of the corporate debtor's
registration status as MSME.

Important Notes: 1. This Form G is being published pursuant to the First Form G published on
April 04,2025, and with consent of the COC. Existing applicants, if any,
pursuant to the previous Form G are not required to submit Fresh EOI.

Sd/-

Kshitiz Gupta

Resolution Professional of Vetshield International Private Limited
Registration Number: IBBI/IPA-002/IP-N00721/2018-2019/12140
AFA Valid Till: December 31, 2025

Address & email id registered with IBBI:

F-52, First Floor, Centrium Mall, Lokhandwala Township Akurli Road,
Kandivali East, Mumbai - 400101

Email Address- kshitiz.ca@gmail.com

Process specific email id for correspondence: vetshield.ibc @gmail.com

Date: August 25, 2025

Place: Mumbai

14, September 22, 2025

submission  of

15. October 22, 2025

vetshield.ibc @ gmail.com

17. Details not available.

FORM Mo, CAA-Z
[Pursuant to Section 230 [3) and Rule & and 7))
BEFORE THE HON'ELE NATIOMAL COMPANY LAW TRIBUNAL
BENCH, AT MURMBAL,
Company Application Mo. (CAA) 52/MB/S2025
In the matter of Secfion 230 - 232 of Companies Act, 2013 read with Companies
(Compromises, Arrangements and Amalgarmations] Rules, 2016,
And

iM THE MATTER OF
G G EMGIMEERING LIMITED
Hawing its registered office at 203, 2" Floor, Shivam Chambers Coop Soc Lid, 5.3 Roed,
Goregacn West, Mear Sahara Apartment, Mumbai, Maharashira- 400704,
... | Transferor Company / Applicant Company)
AMD
INTEGRA ESSENTIA LIMITED
Having its registered office at 607, &th Floos, Pearls Bast Haight- 1, Metaji Subhash Place,
Maurya Enclave, Maw Delhi= 110034

- [Transferee Company / Non - Applicant Company)
Advertisement of notice of convening the meeting of the Eguity

Shareholders of G G Engineering Limited;

MOTICE t= hereby given that by en order dated June 04, 2025 ('Order’) the Hon'ble
Matonal Company Law Tribunal, Mumbal Bench {Hon'ble MCLT?) hes directed the
meeting of the Equity Shareholders of the Transferor Company, to e held for the
purpase of considering, and if thought fit, approving, with or withouwt modificationis), the
arrangement embodied in the Schema of Arrangement for Amalgamation batween G G
Engimesring Limited {"Transferos Company”™) and Integra Essentia Limited ("Transfersa
Company™) and their respective shareholders and creditors {"Scheme”) under Section
230-232 ol the Companies Act, 2013
I PUr SN af the ssid Srder and a% direciod tharein, i compliance with the appdicable
provisons af the Compandes Act, 2075 and circulars [ssued thereunder, as amended from
time 1o time and SEBI (Listing Ohligatsons and Disclasure Requirements) Regulations,
201 5, netece i5 hereby given that the mesting of the Equity Sharebolders of the Transfesaor
Cormpany will be hald through Video Conferancing ¢ Other Auwdio-Visual Mesnse ("5
“OANMMT as per the below mentioned schedule and the eligible participanis sre requested
to attend the mesting &t the scheduled time:

Schedule of the Maeting:

5. |Chass of Day & Date | Time of | Place of Remote E-Voling Perlod

Mo, | Mesting of Meeting | Meating | Meeting

1 Eiquity Friday, (1230 Reglstered | Remote E-Voting

Sharehaiders | Seplamber !-'-"r-.-'l Hiice, From: Tuesday, Septemiber
26, 2025 deemed F3 2025, ar 000 Ak (15T

vanua Tilk: Thursday, September 25,
af the 2025, at 0500 PM (15T}
meetings . | E-Woting &t Mesting

through VS | During and 15 minutes
CHAN M after the conclusion of the

meaating

The notice of the aforesaid meeting along with the explanatory statement and requisite
annexuras have been sent io all the shareholders of the Tranaferor Company whose
names app=ar in the register of members / register of benaficial owners maintained by
the depositories / Registrar and Tranafer Agent as on Friday, August 08, 2025. The Motice
hae been gant wiz email or courler {to shareholders whose email id was not registered
with the Compamy/Depository]

It =0 nacessifated, and for the purpose of enabling dissemination of further information,
tha eduity shatehalders may update thair emait address by sending an email althe details
give below

Mame of Campany Class Email Address

G G Engenesoing Limited Equity Sharoholders. | c5.ggenggdamall. com

In cage the Ernall id of any Shareholder of the Transferor Comgany 5 not updated, they
may also contact the RTA of the Transferor Company at einsand ris@klintech com for
updating thelr email ids for recelving further updates.
Far the purpose of the sbovamenticnaed meating, the Transferor Corpany have engaged
KEFin Technologses Lid for facifiteting woting by electronic means, a5 the suthorized
agency. The facility of voting by the Equity Shareholders using voting by electronic
means will be provided by KFin Technologies Lid. prior to the maseting (remote e-voting
facility) as well as at the time of meeting (e-voting facility). Howewvar, the facility of remote
e-vating before the meeting or e-woting duwring the maating will only be available to thasa
sharcholdars whose names are reconded in the regestor of mambers arin the register
of bepehcial owners maintained by the depositenes as of the cut-off date i.e Friday,
Sapternber 19, 2025, An Equity Sharenalder who has casted the vole prics 1o the meeting
may also attend the meeting theough VG 5 0aYRM bul shall ngd be entitled to vate agatn
cluring the meeting,
The detailed Instructlons pertalning to {a) remote evoting; (b] evoting on the date of the
meeting; and {c} ettending the meseting through YEOAWM and; [d) for cbtaining user the
Il - passwiord sre provided inthe notice of the meeting and also available on the website
of the Transferor Company viz. wwwiopelimited.com,
Copy of the said Motice, Expianatory Statement and the Scheme of arangement along
with other anneeeres, under Sactions 230-232 of the Companies Act, 2073 read with Rule
6 of the Companies (Compromises, Arrangaments and Amadlgamations] Rules, 2006
cin be obtaiped fraa of cost at the registerad office of the Transteror Compuny Detwasn
090 AR [IST] and 0500 P [IST] an all working davs wp to the date of the meeting
arl the same are also avallabde an the wabsite of the company al wwew goelimited, com
Further, the notice of the mesting of the Equity Sharehalders of the Transferor Company
Iz additionally avaiiable on the wahsite of BSE Limited at www, beeindia.corm and/or also
avallehle on the website of KFin Technolopies L1d et httpa.devoting. kfintech. comy. Since
the meeting of the Eguity Shareholders of the Transferor Company iz being held theowgh
wirtuel mode, there will not be any physical attendance of the Equity Sharsholders
Accordingly, the facility for appaintmient of prozies will not be available for the masting.
In case of any guery or grievance pertaining to remoie e-votingd evoting and attending
the meeting through YC, the Members may Mr. Mohammed Shanpor, Deputy Manager,
KFin Tec¢hnologies Limited, Salenivm Tower B, Piot 31-32, Gachibowli, Financial District,
Manakramguda, Hydarabad, Telangana, 500032 Emall: wingard nis@ehntech.com, Tel
Mo 040- BFI6222T, Fax: 040-23431551
The Homblie NCLT has .ﬁ{m:!.lnh—'ed M. Dinesh Deora as the Chainperson, Mg Rapshres
Padia, g5 the Alternate Chairperson and M Shreyans Jain as the Scrutinizer for the
aforementionad mesating
The Scherme, if apgroved in the aforeseid mesting, will b2 subject 1o the subsequent
apprawal of the Hoa'hle Mational Company Law Trbungl, Mumbal Bench

df-
Mr. Dinesh Deora
Dated: 26.08.2025 Chairperson appointed by Hon'ble NCLT
Place: Mumbai

epaper.financiaiexpress.mn‘. .

for the aforementioned masting




